
 REevizw  ON  AND  ANNUAL  REPORT  OF
 ANDAMAN  AND  NICOBAR  ISLANDS  FOREST
 AND  PLANTATION  DEVELOPMENT  CORPO-
 RATION  Lrp.  FOR  1979-80  aNp  A  STATE-

 MENT  FOR  DELAY
 THE  MINISTER  OF  AGRICUL-

 TURE  AND  RURAL  RECONSTRUC-
 TION  AND  IRRIGATION  (SHRI  RAO
 BIRENDRA  SINGH):  I  beg  to  lay  on
 the  Table:

 (1)  A  copy  of  the  following  pa-
 per  (Hindi  and  English  versions)
 under  section  619A  of  the  Compa-
 nies  Act,  1956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  Andaman
 and  Nicobar  Islands  Forest  and
 Plantation  Development  Corpora-
 tion  Limited,  Fort  Blair,  for  the
 year  1978-79.

 (ii)  Annual  Report  of  the  An-
 daman  and  Nicobar  Islands  Forest
 and  Plantation  Development  Cor-
 poration  Limited,  Port  Blair,  for
 the  year  1978-79  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and  Au-
 tor  General  thereon,

 (2)  A  statement  (Hindi  and
 English  versions)  shcewing  reasons
 for  delay  in  laking  the  papers
 mentioned  at  (1)  above.  5

 {Pleced  in  Library,  See  No,  LT-1875/,
 81).
 REVIEWS  AN  AND  ANNUAL  aaa  OF
 NenRv  MEMORIAL  MUSEUM  ANp  LIB-
 RaRY,  NEW  DELyy  FOR  1979-80,  CEN-
 TRAL  INSTITUTE  OF  HIGHER  TIBETAN
 Srupres,  VARANASr  10  1979-80  AND
 ScHoo.  or  Bupmsr  Px.osoryy,
 CHOGLAMSAR,  LEeH-LapAKH  FoR  1979-80

 THE  MINISTER  OF  EDUCATION
 AND  SOCIAL  WELFARE  (SHRI  5.
 B,  CHAVAN):  On  behalf  of  Shrimati
 Sheila  Kaul  I  beg  to  lay  on  the
 Table:

 (1)  (i)  A  copy  of  the  Annual
 Report  (Hindi  and  English  ver-
 sions)  of  the  Nehru  Memorial  Mu-
 seum  and  Library,  New  Delhi,  for
 the  year  1979-80  along  with  Audited
 Accounts.

 (ii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the  Gov-

 ernment  on  the  working  of  the
 Nehru  Memorial  Museum  and  Lib-
 rary,  New  Delhi,  for  the  year  1979-
 80,

 [Placed  in  Library.  See  No,  1
 1870/81}.

 (2)  (i)  A  copy  of  the  Annual
 Report  (Hindi  and  English  ver-
 sions)  of  the  Central  Institute  of
 Higher  Tibetan  Studies,  Varanasi,
 for  the  year  1979-80,

 {ii)  A  copy  of  the  Review  (Hin-
 di  and  English  versions)  by  the
 Government  on  the  working  of
 the  Central  Institute  of  Higher  Ti-
 betan  Studies,  Varanasi  for  the
 year  1979.80.

 [Placed  in  Library.  See  No.  LT—
 1877|81,]

 (3)  (i)  A  copy  of  the  Annual
 Report  (Hindi  and  English  ver-
 sions)  of  the  School  of  Budhist
 Philosophy,  Choglamsar,  Leh-La-
 dakh,  for  the  year  1979-80.

 (ii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the  Gov-
 ernment  on  the  working  of  the
 Schools  of  Budhist  Philosophy,
 Choglamsar,  Leh-Ladakh,  for  the
 year  1979--80.

 {[Placeg  in  Library,  See  No,  LT-
 1878/81],

 REVIEW  ON  AND  ANNUAL  REPORT  OF
 West  BencaL  AcGRO-INDUSTRIES  CoR-
 PORATION  ॥ है ५० मी  CaLCUTTA  FoR  1977-78

 AND  A  STATEMENT  FOR  DELAY

 THE  MINISTER  OF  STATE  9
 THE  MINISTRY  OF  AGRICULTURE
 AND  RURAL  RECONSTRUCTION
 (SHRI  R.  प.  SWAMINATHAN):  ।
 beg  to  lay  on  the  Table:

 (1)  A  copy  each  of  the  following
 papers  (Hindi  and  English  ver
 sions)  under  section  619A  of  the
 Companies  Act,  1956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  West  Bengal
 Agro-Industries  Corporation  Limit.
 ed,  Calcutta,  for  the  year  1977-78.
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 [Placed  in  Library,  See  No,  LT—
 1879|81,]  टग

 (ii)  Annual  Report  of  the  West
 Bengal  Agro-Industries  Corporation
 Limited,  Calcutta,  for  the  year  1977-
 78  along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptrol-
 jer  and  Auditor  General  thereon.

 (2)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasons  for
 delay  in  laying  the  papers  mention-
 ed  at  (1)  above.

 [Placed  in  Library,  See  No,  LT~
 1879(81.]

 1  INSURENCE  CORPORATION  oF  INDIA
 cLasg  III  anp  cLass  IV  EMPLOYEES
 (Bonus  aND  DEARNESs  ALLOWANCE

 RULEs,  1981

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  MA-
 GANBHAI  BAROT):  I  beg  to  lay  on
 the.  Table....  (Interruptions)

 झष्यक्ष  महोदय  :  राज  आप  सव  प्प्रेजिडट-

 usa  पर  बोलिए,  कौन  आपको  रोकता  है  ।

 One  minute.  I  think  Shri  Indrajit
 Gupta  wanted  to  say  certain  things.

 SHRI  INDRAJIT  GUPTA:  (Basir-
 hat):  Sir,  I  wanted  to  point  out  that
 these  rules  which  Mr,  Barot  is  pro-
 posing  to  lay....

 MR.  SPEAKER:  I  think  you  do
 it  on  item  No.  12.

 SHRI  INDRAJIT  GUPTA:  It  is
 not  the  same  thing.  I  wanted  to  op-
 pose  both,

 MR.  SPEAKER:  it  is  not  permissi-
 ble.

 SHRI  INDRAJIT  GUPTA:  There
 are  different  grounds.  These  rules  are
 flowing  from  the  Ordinance,

 MR.  SPEAKER:  This  is  not  permis-
 sible  under  the  rules.  You  can  do  it
 under  item  12,  You  please  see  Rule
 305C.  I  will  read  it  out:
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 “305C...A  member  wishing  to
 raise  any  of  the  matters  referred
 to  in  sub-rule  (1)  of  rule  305B
 shall  refer  it  to  the  Committee  and
 not  raise  it  in  the  Howse.”

 SHRI  INDRAJIT  GUPTA:  This  has
 nothing  to  do  with  the  Committee
 The  Ordinance  itself  is  sub-judice,  It
 ig  being  challenged  in  the  Court.  The
 fate  of  the  Ordinance  is  not  known  to
 anybody.

 MR.  SPEAKER:  You  come  under
 Item  12,

 SHRI  INDRAJIT  GUPTA;  I  am  ap-
 proaching  you.  I  have  written  to  you
 It  is  a  question  of  propriety.

 MR.  SPEAKER:  You  can  come  to
 me.  I  will  discuss  with  you.

 SHRI  INDRAJIT  GUPTA:  You  will
 remember  that  in  the  Business  Advi-
 sory  Meeting  last  week,  when  it  was
 stipulated  that  we  were  to  fix  time
 to  discuss  the  Statutory  resolution  on
 this  Ordinance  as  well  as  the  Bill  to
 replace  the  Ordinance,  what  decision
 we  came  to  was  that  because  the
 matter  was  in  the  Supreme  Court  and
 nobody  knows  what  the  Supreme
 Court  is  going  to  decide,  it  was  con-
 sidered  better  as  a  matter  of  propriety
 to  wait  for  the  decision  of  the  Sup-
 reme  Court,  Therefore,  the  Business
 Advisory  Committee  did  not  allot  any
 time.

 MR.  SPEAKER:  I  undestand  it  and
 I  remember  it  perfectly  right.

 SHRI  INDRAJIT  GUPTA:  What  is
 the  hurry  in  laying  these  rules?

 MR,  SPEAKER:  What  we  decided
 was  that  the  discussion  was  to  be  de-
 ferred.  That  was  deferred.  We  will  dis-
 cuss  it  afterwards.

 SHRI  INDRAJIT  GUPTA:  Why
 was  it  deferred?  It  was  deferred  be-
 cause  the  Government  agreed,

 MR.  SPEAKER:  We  are  not  going
 to  take  up  the  discussion,


